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Mr. V. Mahesh, RP in person present. Counsel for TANGEDCO present. As per
section '"14' of the IBC, 2016, supply of essential goods in any circumstances to the
Corporate Debtor has to be continued, but for the purpose of non-payment to the

electricity. RP is directed to make arrangement for payment of the outstanding relating
to the supply of electricity within three weeks. Till the payment is made, the
Respondent shall not discontinue the supply of the electricity. Put up on 20.11.2017

at 10.30 A.M.
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